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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD.

; 0.A.MC.12%0 of 1995,

Between ’ Dated: 8.3.1996,
B.Govardhan Applicant
|
i

Director, Defente Research and Development Laboratory,
Kanchanbagh, Hyderabad.
| .

and
1.

Chief Controller of DeFence Accounts, L Block, New Delhil

2‘.
. |
3. Jcint Controller of Defence Accounts, (R& D), Kanchanbagh, Hyd.
‘ |
4, Joint Controllﬁr 0f Defence Accounts, Mzerut.
| _ Respondents

: Sri. P.B.Vijay kumar

Sri. N.V.Raghava RrReddy, al.ccs

Qounsel for the Respondents :

|
|
Counsel for the Apﬁlicant
|
s
!
1
|
|
CORAM: |
|

|
Hou'?le Mr. R.Rangarajan, Administrative Me ﬂ r
|

contdfs...2/=

B —
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Jwhich is challenged in this Oa.

-l

C.AJ1280/95, Dt. of Dedisicn : 08-03-96.

ORDER

! As per Hon'ble Shri R. Rangarajan, Member (Admn.) [

Heard Shri P.B. Vijaya Kumar, learned

cocunsel for the applicant ard Shri V. Rajeswara Rao for

Shri N.V.kaghava Reddy, learned counsel for the respondents.

2. The applicant is o T;adesman—A in the
Engine Development System Department, DRDL with token
Nc. 279, He ,,c covered under ICFWPF under coverage
Nc.244345 tiil 1985-86. Later he is coveredlunder GPF
(Account No0.960464). His grievence in this applicatien

is that his sccount has nct been properly maintained., He

AT = Ty
submitted a representation to R-B'fpi]necessar up dating
’ “ \‘-\ y p h-ﬁ*—"k..«“ﬁ\_:

of the gecount by his representation dated July 1995 (Ani

\;Jf—w"CzL‘

5y,
kds was replied by letter No.DRDL/2892{?in/Ind dated 26-

{Annexure-I)

3. : The contention cf the applicent is IOFWE
and GFF acccunt has not beer correctly up dated chowing the

debits and crédits thereby the above said zccount does not

reflect the correct pesition.
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4, The vhole iscue, ip this case/on verlifying
i ' :

the facts from the records. A petailed statement of the

o '
credits and debits to his account which is availsble with
. | | e |
R~3 may be shown to him so that if there is QQLE%scr@pancy
J .

in the_debits and credits of his account the same may be

f
rectified, The applicant should submit 4 detalled repre-
in this connection a%d that representaticn
sertation/should be disposed CF withip a pcriod cof three

months from the date of receipk of Suchprepresentation. The
e

Aot

applicant mayt?e given an opportunity to see the records

maintained for IOFWFF and GFEF Jaccount. For this he may be
ko e arpamddak! 7T
informed & suitable dateamutuélly convenient tc both sides.

E. With the aboye directions the Ca is disposed

<

of gt the admission stage itsélf. No eosts,

f (R. Rznéarajan)
. Momber {Admn, )

Daged i The Bth March 1996,
{Tictated in Open Court)
[
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‘ (u«n{?.
Deputy Registrar(gucl.

spr i
copy to:- .
' Hyai~+t"~r Defence Research aqd Develppment Laboratory, Kanchanbaghp
2. cChief controller of Defence ACCOUNTS, L Davwing oo, .
3. Joint controller of Defence Accounts (R&D) , ganchanbagh, Hyd.

4. Joint controller of Defence Accounts, Meerut.
5. One copy to Sri. P.B.Vijaya kumar, advocate, CAT, Hyd.
6. One copy to Sri. N.V.Raghava Reddy, Adél. CGSC, CAT, Hyd.
7. One copy to Library, CAT, Hyg. ‘
£, One spare CCpDY. \
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